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tie* end voluntary agencies.

are* are working partialy or totally 
closed resulting in greet ton of pro-
duction tad unemployment lurgt? 
number of passenger train* cancelled 
without notice* Public experiencing 
terrible hardships. Saurashtra region 
far away from coal-belt. etc. tie.

I  shall now read regarding the cement 
w it being in crisis. This is what has 
appeared in the Indian Express, Ahmeda- 
bad edition, dated March 25, 1974:

"Cement Unit in Crisis.

The production of cement at the ACC 
factory at Dwarka in Jamnagar dis-
trict has halted since last 15 days due 
to shortage of coal, and the manage-
ment has laid oft nearly 800 workers.

“The factory manager, Mt. S. P. 
Chaudhary, told the press on Saturday 
that the workers were laid off in two 
batches^ each batch for six days. One 
batch is already on lay-off from 
March 18 till March 24 while the 
other batch will be laid off from 
March 25. When the first batch will re-
sume its duties.

'The workers are entrusted with non-
productive work like cleaning while 
the normal daily production of about 
950 tonnes of cement has totally 
stopped.**

In the same #ay the new Jahangir Mill, 
Bhavnagar, as wa* pointed out by my 
Ikon, friend, Shri Mehta, is also on the 
verge of closure due to shortage of coal. 
That is why I request the Government of 
India to take immediate steps to send 
adequate quantity of coal to the State of 
Gujarat

Regarding shortage of cement, I may 
point out that the total demand of cement 
In the State of Gu}arat per quarter, i*., 
for three months, is #16 lakh tonnes; 
m  against this, Government has allocated 
only 3.16 lakh tonnes per quarter. 
Therefore, there & acute shortage of 
cement in the Slate of Gujarat. This has 
led to Mack market. The needy persons 
have to purchase cement from (he black 
market Great difficulties are being ex*

i * m  fern.

They have been forced to m end  the.
construction of buildings because Qf non> 
availability of cement. Therefore, I re-
quest the Government of India to jjncreaan 
the cement quota from 3.16 lakhs tonnes 
to 6 lakhs tonnes per quarter without fua* 
ther delay.

Secondly, the Government of India* 
should make allocations of cement fac-
tory-wise authorising the State Govern-
ment to issue release orders to the fac-
tories within the limits of allocation

MR. SPEAKER. Mr. Banerjec, I got 
your note. It wi»l be conveyed to the 
Minister

SHRI S. M- BANSRJEE (Kanpur): 
To-day or tomorrow the Minister should 
make a statement.

MR. SPEAKER: I am conveying it to> 
the Minister.

13J2 bra.

GUJARAT BUDGET, 1974-75—GENE* 
RAL DISCUSSION AND GUJARAT 
STATE LEGISLATURE (DELEGATIONS 

OF POWERS) BILL—contd

MR. SPEAKFR: Now, we take up*
the further General Discussion of the 
Gujarat Budget for the yea* 1974-75.

Shri Mavalankar, He has taken 
already 13 minutes. The time left with
ih is I hour 20 minutes

SHRI P. G. MAVALANKAR *Ahme- 
dsbad): As I was saying yesterday, the 
Government of India took tftfe decision 
of dissolving the suspended Assemttfv of 
Gujarat when it waa too late and when 
they had lost all grace. And what is most 
improper is that this action of the Gov1 
ernment was taken throogh the Agency 
cC,ttye Qovpnoor of the S p̂te, Until now 
alt torch actions tafcen by tfie presi-
dential Woclamatkm itself, but, In thf* 
case, the comtftutlonaf impropriety wan
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thfct the President Was not only not to- 
formed earlier ami bis permiansA 
sought, bill even prior intimation to him 
that tfae Assembly was going to be dis-
solved was not done.
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Therefore, I suggest that this was very 
wrong and the Government took this 
extra-ordinary step of constitutional im-
propriety because they wanted to save 
their own face.

Now, I do wish to say that the historic 
triumph of the people of Gujarat is un-
doubted. The downfall of a corrupt gov-
ernment and (he dissolution of a crippled 
assembly are two unique achievements 
ot independent India. But the real task 
y  gins only now. The Nav Nirman Sa- 
mm and movement cannot be content at 
the stoppage of the dissolution of the As-
sembly Nav Himum should really now 
start and 1 hope in Gujarat the climate 
will be created now wherem clean people, 
horcst people, dedicated people who, by 
spending within the prescribed limits, will 
be elected and there will be good, healthy 
and democratic climate in my State. This 
is a very difficult task and a coloaeal task, 
bul a beginning has to be made and I hope 
that as an aftermath of this dissolution 
this new task will be taken up very soon.

MR DEPUTY SPF\KER- The hon. 
Member’s time is up.

SHRI P. G. MAVALANKAR: Kindly 
give me some more minutes. Yesterday,
1 was involved in interruptions of 
various kinds.. . .

MR. DEPUTY-SPEAKER: Why were
you interropttfP

SHRI P. G. MAVALANKAR: 1 was 
interrupted by no less a person than the 
Homc Minister himself.

MR. DEPUTY-SPEAKER: I do not
ton*#. May he you jumped over the 
fance.

SHRI P. G. MAVALANKARx Y«&, 
Sir. But 1 will have to jump over the 
fence as many times as I ts*n I 

The point Is that the student power in 
Gujarat has been established. They have 
a taste of i t  The excitement is there. 
Hie intoxication is there, but I hope that, 
the students and the youth will not be-
have in such a way that by their action 
now, they will bring any discredit either 
to themselves or to our State or to the 
country at large.

Sir, I am obviou&ly opposed to all 
kinds of violence whether it is violence 
fey the people on the MLAs or by MLAs 
on the people.. ..

MR. DEPUTY-S1»EAKFR. Are you 
speaking on the Budget?

SHRI P. G. MAVALANKAR: Yes. 
Sir. Let me now go directly to the Bud-
get. My main point is that the Budget is 
completely silent almost on all questions 
of development of my State. For 
example, if you take the Fifth Five Year 
Plan, and the total outlay given for Gu-
jarat, you will find that even the allot-
ments pro rata for the first year beginning 
next month, that is, the first year of the 
Fifth Plan, are very very inadequate. I 
find that so many problems of Gujarat 
including the development of Gandhina-
gar, development of roads and better out-
lay of capital expenditure—all of them 
are side tracked.

There ar* a variety of problems like 
power afrortage in Gujarat, problems of 
an atomic power station in Suurashtra to 
be set up there, problems of Knndla 
Free Trade Zone, the problem of a TV 
station in Ahmedabad, the establishment 
of a machine tools unit in Bhavnagar— 
all these and many others find no place in 
the Budget proposals presented by the hon. 
Minister.

I want to surest that Gujarat is de-
ficit in food. We have more of cash 
crops than of food crops. Therefore, our 
food deficit is there and it i« increasing 
day by day and year after year. In this 
context, the problem of Narmada waters 
becomes all the more urgent and all the 
more important.

Sir, I am sorry tint even after a period 
of two years, no decision has been taken
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from the Prime Minister's sidle. ! re-
quest the Home Minister and through 
him the Prime Miniver (hit If no deci- 
sicn is going to come within one month 
or so, let (his question go to the trf* 
bunal. le t  it be taken bade to the tri-
bunal. This is my request. The ex- 
Chief Minister of Gujarat, Mr. Ghan- 
shyambhai Oza wanted this problem 
to be settled by the Prime Minister be-
cause he said that it is a national prob-
lem to be settied by a national leader. 
But, Sir, if the national leader has no 
time for it, let it go back to the tribunal. 
This is my respectful submission, Sir.

Then, Sir, about Dhuvaran plant, the 
R.F.O. is not supplied by the Indian Oil 
Corporation. It is my request that Gov-
ernment must ask the Indian Oil Corpo-
ration to supply this R.F.O. to Dhtivaran 
to that Dhuvaran plant can work effi-
ciently and powercuts are not necessitated.

I want to say a word about public con-
cerns. I want to potnt out that the 
ONGC‘8 recruitment policy is not all 
right. Their recruitment is done at 
Dehra Dun even in respect of the low- 
paid jobs of the scale of Rs. 300 to 
Rs. 400 and below. They are done at 
Dehra Dun. The hon. Home Minister in 
an earlier debate during this session and 
said with regard to Shiv-sena and other 
problems that lower categories of people 
will be recruited locally. Why the 
ONGC not recruited the local people. 
I want to know. There are so many 
young graduates and technically qualified 
people who are yet to be absorbed and 
they should not be denied their legiti-
mate aspirations.

Regarding Petro Chemicals, you will 
be surprised that Mr. I. J. Mehta, Chair* 
man and Managing Director of IPCL, 
who has done such wonderful work, who 
has been responsible for bunding up of 
th/s whole Petro-Chemical complex In 
and fcrotmd Baroda, has been asked to 
go. There is no other Gujarati of prove*! 
ability in the Board of Directors.

MR. DEPyTY-SPE AJK.ER: Please
don’t bring in individual n<unes. We

don’t evtogise or run down individuals 
here.

SHRI *. G. MAVALANKAR: Stot,
Sir, I am not running down, actually f  
am lifting him up.........

MR. DEPUTY-SPEAKER: J^iai* j#
why I say it cannot be done..

SHRI P. G. MAVAL \NKAR: "Tlten, 
Sir, I want to say a word about fertiliser. 
We have in Gujarat a fertiliser plant, but 
our own people and farmers are denied 
an adequate quota. That is because the 
Centre has reduced our quota from 70 
to 54 per ccnt. That is to say, our own 
people are not able to utilise the ferti-
liser that is produced In Gujarat. In our 
own State there are 30,000 farmers who 
are sareholders of this Gugarat Fertili-
sers. Surely, they should be entitled to 
receive fertilizer also. So, this injustice 
must go.

I want to say somethin# about youth 
programmes and vocational education and 
guidance. The ex-Governor of Gujarat 
State Shri Shriman Narayan. while there 
was President's rule in Gujarat had got 
prepared a perspective plan which has 
given out a number of proposals and 
recommendations. Why they are not 
being implemented, I want to know. 
The whole movement and revolt this 
year in Gujarat started because of 
the unrest among the students and so 
these programmes should be given the 
topmost priority. Government should 
make enquiries into this and see to it 
that more and more of youth welfare 
programmes are taken up. This is my 
respectful submission.

Then I want to say briefly about coastal 
highway on the Bhavnagar Baroda sector. 
Two bridges ore being constructed, 
Bhavnagar crkk and Sonarai crick- 
These bridges were started in 1972 but 
they are trying to change the design and 
the progress is slowed down. The work 
is stopped. Why do yon do like this and 
spend crores of rupees and then change 
the design? I request Government to 
lode into this.

>
Then. Sir, Government Mid the 

Minister must look into the charges of
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corruption in piaaea. They afraid 
appoint * judicial tribunal immediately, 
and that alooe can sooth the feelings of 
the injured people. Then, about the police 
firings and atrocities* I would say that 
$ere mast he judicial enquiry into it.

Finally, my request is this; Ruth food- 
grains, coal tad  other essential commo-
dities to Gujarat to tackle the problem 
of scarcities. Government should stren-
gthen the public distribution system to 
help the poor people and the downtrod-
den people. The President’* rule in 
Gujarat will last for a few months 
and in those few months Government 
should see to it that the administrative 
machinery is entirely toned up and it 
becomes clean and efficient so that the 
necessary climate for fresh elections is 
created and we can have democratic 
elections, whereby clean and efficient ad-
ministration will prevail and we can 
have a new Assembly and we can have 
people who are least corruptible if not 
completely incorruptible..

MR. DEPUTY-SPEAKER. It is the 
job of everybody to elect cleaner people.

SHRI P. G. MAVALANKAR: I am
glad you agree with me, Sir. And we 
want cleaner people and sincere people-

MR. DEPUTY-SPEAKER: I do agree
with you.

SHRI BHALJIBHA1 PARMAR 
(Dotiad): Mr. Deputy-Speaker, Sir,
to-day it is distressing that we are going 
to discuss the budget for the State of 
Gujarat We know that there is fall of 
the Chimanbhai Ministry which was a 
corrupt one. That was due to his 
mismanagement of the adttintstratio*, The 
Ministry failed because the people had 
no confidence in the party led by Shri 
Chimanbhai.

Now 1 come to the budget. During the 
year, the total estimated revenue receipts 
are to the tune of Rs. 334.54 crores while 
the expend!*** to be met from the 
tvmm account is of fre M r  of 
Rs. 297414 awes; the revenue surplus

is of the order of Rs. j /,50 crores. In 
capital account, ttere is a deficit of 
Rs. 37.47 crores. This is the first year 
of the Plan. The Pian outlay n  ©f the 
order of Rs. 149.47 crons whereas ft 
should have been of the order of Rs. 211 
crones for the year 1974-75. As this is 
the first year of the Plan, I ask the gov-
ernment bow is it possible to achieve its 
targets within five years? The budget has 
not provided for adequate employment 
opportunities to the youths of Gujarat 
State. It will thus slow down the pro* 
gress of the State. The education irapait- 
ed to the youths must be job-oriented 
This is my humble submission to solve 
the unemployment problem which is 
rising day by day.

I now come to the economic well being 
of the State. I suggest for the people
of the State of Gujarat, animal hus-
bandry, dairy development, fishery and 
forest must be sufficiently developed. 
We know that nowadays forests are 
speedily vanishing away, fhere is great 
scarcity of timber, wood and firewood ic 
the rural areas inhabited by the adivasis. 
In the State of Gujarat for the dairy
development, milk producers’ coopera-
tive societies must be formed and orga-
nised on the lines of Kaira District co-
operative societies so that the peooie 
get subsidiary occupations. For instance, 
in the districts of Banaskanta, Panch 
Mahal, Broach and Sabarkantha etc.
such societies must l.e organised so that 
the people can have subsidiary occupa-
tions. In the tribal areas the scheduled 
tribes are suffering from miseries due 
to poverty. It is a general phenomenon 
that in every third year, there are scar-
city conditions in the Kutch District. In 
every second year, in other districts, 
scarcity conditions arise due to drought 
untimely rains or no rains. So, the 
State of Gujarat requires an amount of 
Rs. 225 lakhs during the current yeai 
and Rs. 1359 lakhs during the financial 
year 1974-75 as per the recent survey 
done ty  the Central Study Team, which 
toured the Shite of Gujarat recently. 
The Gujarat Government has asked fot 
the said grants and the Central Gov 
eraatent Is thus expected to saactk* 
them immediately to start the scarcity
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works in the State. In Gujarat State, 
the people are in great distress. They 
have no purchasing power and they are 
thus helpless, They have no means to 
maintain their Jives peacefully. I hope 
the Central Government would hasten to 
rush to the rescue and solve the diffi-
culties of the people without delay. To 
meet the needs of the people sufficient 
coarse grains must he purchased and 
stocked by Government through the co-
operative societies so thfct the people can 
be supplied foodgrains through the fair 
price shops.

The high rising prices of essential 
commodities of daily consumption must 
be brought down with a firm hand, other-
wise it will be difficult for the poor 
people to survive. For really serving the 
food problem in the State of Gujarat 
and the country the award on Narmada 
project must not be delayed by our hon. 
Prime Minister, Smt. Indira Gandhi. 
This is a much delayed and oft repeated 
question which is being pursued in Par-
liament and outside by the people of 
Gujarat. To delay it is to deny food to 
the enormously growing population of 
Gujarat. I think the sighs of the poor 
and miserable people of Gujarat were not 
heeded by the ex-Gujarat Ministry head-
ed by Shri Chimanbhai Patel and hence 
there was downfall of the Ministry and 
the party in power. So, they must be 
careful and cautious.

At present there h  power, fertiliser 
and food shortage in Gujarat For this 
the required remedies should be sought 
by Government at an early date. To 
remedy food shortage for the current 
year in the State at least 120 thousand 
tonnes of monthly quota of foodgrains 
must be supplied by Government regular-
ly. I hope the Central Government 
Would give serious thought to my various 
suggestions and spare no stone unturned 
to Improve the situation in Gujarat I 
wotfld like to *ee Gujarat prosperous, 
beatrtifol and art Idea! one in every res-
pect in our wh&le country. May God 
Mess us all to carry on the Government 
smoothly and democrrtftrffty.

Mr. Depdty-Speaker. Sir, < rise to support 
the feodget proposals tor Gujarat.

The direct result of this long agitation 
is that we had to exempt students from 
appearing in the examinations and now 
we have come to a situation where stu-
dents should be promoted without exami-
nations. I feel, perhaps, there was no 
alternative to it but aH this is a very bad 
precedent. As you have seen tile agita-
tion in Gujarat has been carried to other 
States in the country and this precedent 
is bound to be carried to other universi-
ties and colleges of India. If it enters in 
the minds of the students today that if 
they go for agitation, afterwards they can 
use that agitation ns an excuse for exa-
minations, that will be a very had pre- 
cfcdent for the student community in the 
country. So, we ought to have realised 
this. As you know, the Opposition par-
ties in India are paupers. They do not 
have base anywhere. Tlierefore, they 
have been utilising the student commu-
nity to serve their own political ends. 
You will be surprised to learn that an 
important political party like the Com-
munist Party of Indi \ raised the demand 
in the West Bengal Assembly when I 
was Member of that Assembly in 1961 
that the university authorities must de-
clare to pass 76 per cent of the students 
irrespective of their merits. Whether 
they are capable of passing the exami-
nation or not tlie university authorities 
will have to make them pass the exami-
nation because their parents have spent 
money on them.

MR. DEPUTY-SPFAKER: What is 
the budget provision for this particular 
item in the Gujarat budget?

SHRI A. K. M. XSHAQUE: I am just 
giving a smile.

MR. DEPUTY-SPEAKER: Not only 
that. You go off the mark. You provoke 
other people and then confusion comes 
in.

SHRf A. X. M. ISHAQUS! 1 am not 
at AH proffl&ing. We shall be fronting 
money to O qjan t



237  Gujarat Budget, CHAITRA 5, 1896 
1974-75

MR. DEPUTY-SPEAKER: Not by
going to West Bengal and to the Com-
munist Party and student?. He is not go-
ing to grant money to Gujarat on 
account of these reasons.

SHRI A. K. M. ISHAQUE: Education
3s one of them.

MR. DEPUTY-SPEAKER: Then, let
'Jiim confine himself to education in 
Oujarat.

SHRI A. K. M. ISHAQUE: I have
-only cited an example to make my point
cclear.

SHRI NOORUL HUDA (Cachar): 
False statement.

SHRI A. K. M. ISHAQUE; It is not 
^  false statement. I am saying it with 
all authority. I was a Member there at 
that time-

SHRI NOORUL HUDA: What hap-
pened in 1961? Let him not make a 
false statement. Let him bring the re-
cords with him.

SHRI A. K. M. ISHAQUE: Sir, you
•may tell him that false statement is not a 
parliamentary expression.

We had the resohition of that House 
under pressure. When we had a legiti-
mate forum to take decisions, we dis-
solved the House under pressure. Even 
though we had a forum, we took the 
decision on the streets. Immediately his 
tactics has been carried from Gujarat to 
Bihar. I do not know whether this 
trouble would again be carried from 
Bihar to some other State. As you know, 
there is a big role of big money in this 
-country and they are trying to play their
Tole in politics also. The Presidential
election is to take place i,i August, 1974
and all eyes are set on that.

MR. DEPUTY-SPEAKER: But Guja-
rat may not have the right to vote at that 
election.

SHRI A. K. M. ISHAQUE: I could
•not follow what you had said. The imme-
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diate result of dissolving this House h a  
been that the agitation has been carried 
from Gujarat to other States in the 
country, and the political parties of India 
have already declared that they will go 
on agitating and asking the people to 
agitate throughout India.

SHRI P. M. MEHT.\ (Bhavnagar): 
Even at the Centre.

SHRI A JK . f^rjSHAQUE: Yes, even
at the Centre. 'Therefore, while support-
ing the budget, I request ihe Government 
to see this point and see that there is a 
firm stand and there' is no submission to 
pressures.

MR. DEPUTY-SPEAKER: That is a
good point gp whi^h to conclude.

■

SHRI A. K?M, ISHAQUE. The stu-
dents’ agitation being what it is now-
adays, I suggest that the pattern of educa-
tion in Gujarat or for that matter in any 
State be changed. In a system that pre-
vails now, one passes an examin'ation after 
a few years and one does not know what 
to do in this country. The result is that 
the number of unemployed people is in-
creasing in this country. Therefore, I 
would plead with the Government to 
introduce a system of job-oriented edu-
cation in the country, a profession- 
oriented education and to examine again 
whether we can introduce the basic 
training system in the country.

MR. DEPUTY-SPEAKER: 
should begin with Gujarat now.

That

SHRI A. K. M. ISHAQUE: Yes, Sir.
The moment we can do this, and the 
moment we can infuse in the minds of 
the students that they have got security 
of life, after passing the examination 
they would avoid this agitational 
approach. At present, unfortunately, 
their frame of mind is such that who-
ever wants to provide them can provoke 
them, because they do not have any cer-
tainty or security of service immediately 
after they pass the examination.

With these ■A'ords, I support the Guja-
rat budget, and I hope that Government 
will take a firm stand on all these issues.
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QANm U i  With the directional advice 
which you gave to the bon. member, 1 
an abwatytely status quo budget It is a 
you would have observed, yesterday aod 
today, partly today and mostly yester- 
d#y,*;3he whole Gujarat debate centred 
round the very extraordinary events m 
Gujarat and very little comments have 
keen made on the budget proposals ex* 
cept general remarks.

SHRI P. M. MEHTA: There is not
much to speak about the budget. It h> 
an absolutely status quo budget. It is a 
bureaucratic budget How can we bold 
the bureaucrats responsible for prepar- 
ing this budget? At least you must come 
forward and give a suitable budget so that 
the progress and development of Gujarat 
may be carried on in 1974-75.

SHRI K. R GANESH: Since the bon. 
member had no opportunity to speak, I 
think these obset vat tons of his may be 
taken as his speech, his contribution to 
the debate.

I am rather pained to hear about status 
quo from the hem. member because, 
after all, there are certain political reali-
ties. You do not get out of those reali-
ties.

SHRI P. M. MEHTA: You wanted 
to get out; but you could not.

SHRI K. R GANESH: I am not pre-
pared to learn about status quo from the 
hon. member. He may discuss it with 
other parties. That is a separate matter 
{Interruptions). Let me at least have the 
right to have my say, I hope that ft 
not a new Nav Nirman method.

I was just saying tnat since the budget 
debate was dominated mostly by the ex-
traordinary political events that took 
place in Gujarat, I  rightly because it is 
a very recent evert and members were 
agitated about it, I had very little to 
say by way of reply to comment made 
on the budget; and because yon had made 
sertain observations in relation to what 
the hon. member had said. 1  am sfert* 
teg with a tfght disadvantage.
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However, 1  will first conftde myself to 
the budget provisions, ttrautfi they ktm  
not been dfrcuased In detail, I will try 
and explain some features of the budget 
The estimates as given im the i*ud««L 
for 1974-75 includes revenue receipts 
Rs. 334.54 crores and provides for a. 
revenue expenditure of Rs. 297.04 
crores. The budget provides for a plan 
outlay of 141.37 crores. Agr&uttura! pro-
grammes including Co-operation, Comma- 
mity Development and Irrigation are given 
priority and account tot 37.78 per cent 
of the total Flan outlay; the Power sector 
accounts for 30.69 per cent; Industry, 
Mining, Transport and Communications 
12.13 per cent; Social Services 18.33 per 
cent. There is a provision of Rt. 3.80 
crores for drought-prone areas program-
mes, 50 per cent of which will be met 
by the Government of India. The bud-
get provides for an expenditure of Rs. 
12S crores for procurement and supply 
of foodgrains.

As the House is aware, the food situ-
ation in the State has not been very satis-
factory; it has been rather bad. I am in-
formed that it is showing some sign of 
improvement and this allocation will go 
a long way in meeting the immediate food 
requirements.

As far as Power is concerned, thsr 
installed capacity which was 315 MW ow 
1st May 1960 is likely to be increased to 
1142 MW by the end of the Fourth Ha® 
period. The number of villages to be 
electrified which was only 537 will have 
increased to 56S7. The important gene-
rating schemes in progress are the Ukat 
Power Thermal Station, the Ukai Hydro 
Electric Project and the Gandhinagar 
Thermal Power Stvtkm. A substanti«r 
provision of Rs. 44 crores ha* been made 
for 1974-75. This is the general feature 
of the budget.

There are some specific points wWcfr 
the hon. Members have raised about the 
budget and I shall try to explain them. It 
has been said that the expenditure of 
the first year of the Plan is not ttJlcfeut 
and that the provision for 1974-75 also 
It not sufficient The provision for 1972- 
73 w a tt* . 54.75 ctom though the 
actuals art Rt. €7.99 crores. The budget
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estimate fflv HW1-74 *a* Rs. 42.36 
crores and the revised csu*w% ««» 
Us. 46.11 crorfs. For 1974-75, it is 
Rs. 60*07 crates. While the provision of 
R«. 60.07 crores for 1974-75 may 06 a 
little lets than the actuaf* of 19*2-73, as 
far as the budget provision for 1972-75 
and 1973-74 is concerned, the provision 
for 1974*75 is substantially higher.

1 am informed that 1972-73, was a 
year in which the Government of India 
gave accelerated assistance outside the 
Plan for speeding ujh major irrigation pro-
jects and for the eirergency agricultural 
production progiamrae like the installv 
tion of engines and pumps* etc. There-
fore, this allocation was a little mure.

As far as the first >eu of the fifth 
Plan is concerned, I am informeu that 
the total fifth Plan outlay, fixod in con-
sultation with the Planning Commission, 
h Rs 1,053 crorre, and the first year 
outlay is one-fifth of this amount, ana 
the expenditure will be rising from >ear 
to year A total outlay of Rs. M3 crores 
in J 974-75 has been fixed for the State 
Government in consultation with the 
Planning Commission and this matter 
will also be discussed in the NDC.

SHRI P. G. MAVALANKAR: Does It 
include some of the items whivh were in 
the fourth Plan in the non-Plan expen-
diture, which have now been transferred 
into Plan expenditure? For example, the 
construction of Government housing pro-
ject, police housing colonies and so on? 
They had been included in the fourth 
Plan in the non-Plan expenditure and 
they are now included in the fifth Plan 
as plan expenditure! This is how the 
figure for the resources has been inflated 
artifically. |

SHRI K. R. GANESH: 1 shall come to 
the figures. There are certain aspects 
which the State Government has in view 
and they will be discussed in the NBC, 
and when these aw approved, they will 
be able to further increase the outlay at 
far as the fifth plan period i* concerned.

Reference was made to drought and 
ft was said &at the Central Government 
has npt fh*« enough relief for drought.

I ani informed that the Central Govern-
ment has taken 3 very literal view. 
Out of Rs. 60 crores due to Gujarat, 
about Rs. 57 crores have been released 
and die balance of Rs. 3 crores is 
likely to be released soon.

As far as drought and famine relief 
are concerned, there is a set pattern by 
which the requirements of the State Go 
vermnents are met. A Central Team 
goes and on the basis of its report, a 
ceiling is fixed; as I have indicated, a very 
substantial amount has been given and* 
the balance will be released soon.

Something was mentioned here about 
the' Gandhinagar capital project also. I 
am given to understand that the Gandhi-
nagar capital project is divided into two* 
phases. The first phase is estimated to- 
cost Rs. 29 54 crores, and the second
phase is estimated to cost Rs. 16 23
crores. At present, works are taken up 
under the first phase only. An amount 
of Rs 27 96 crores would have been 
spent in the first phase programme up to-
the end of March, 1974. About 6,22r
different types of residential quarters and 
other buildings in that complex have al-
ready been completed Facility of roads 
in the Gandhinagar township, drainage 
and water-supply lacilities and street 
lights have been developed. A provision 
of Rs. 9g lakhs has been made for the 
capital project for 1974-75.

As far as education is concerned,—to 
which also reference uas made by some 
hon. Members—a substantial provision 
has been made by the State Government 
for education in the annual budgets. Air 
amount of about Rs. eO crores would be 
expended on education dming 1973-7% 
against the actual expenditure of Rs 5> 
crores in 1972-73 A provision of 
Rs. 68 crores has aho been made fot 
education in the next year’s budget 
estimates.

With reference to compensation to 
those who died during the disturbances t 
am informed that the Government ot 
Gujarat had issued orders to give Rs
5,000 per person killed and R*. 2£0»
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per person seriously injured as a result 
of the disturbances and police Kring 
The atomic power station is under the 
consideration of the Government of 
Indian; the technical committee has given 
its report to the Government of India. 
As regards Narmada, it is a major issue 
which, the hon. Members are aware » 
awaiting a decision at the highest level... 
interruption*) I am not in a position to 
-give an assurance The hon. Home Min-
ister is sitting here and administratively 
tie looks after the entire territory of 
Gujarat and he has heard What (he hon 
Members had to say on this matter. .
(Interruptions).

SHRI P. M. MEHTA. It is with fhe 
tton Prime Minister and h is beyond 
your competence to give a reply with-
out consulting her.

SHRI K R. GANESH 1 said that rt 
-was awaiting a decision. 1 cannot speak 
on behalf of the Prime Minister in (his 
matter. When this matter was raised in 
the course of the debate, I have to reply 
and I said on behalf of the Government 
and also on behalf of the Prime Mims* 
ter who is the head of the Government 
that it was awaiting a decision. I am 
not in a position to say more about 
Narmada.

The Gujarat Agricultural University, 1 
am told, is conducting a good deal of 
research both for cotton and groundnut 
with the help of the ICAR. The techni-
cal committee appointed by the Trans 
■port Ministry has submitted a report re-
cently on the suitability of some sites to 
the Government of India. If am referring 
to the site for ship building yard. Hazira 
In Surat District of Gujarat is one site 
investigated by this committee. The re-
port is engaging the attention of (he 
Government of India.

These are some of the points which 
the hon. Members have raised about the 
budget provisions for Gujarat.

SHRI f .  G. MAVALANKAR: How 
«MK!h ai» jroti going to set apart for

m i  Qen.QUc. *  €*§. M  a #  
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vocational guidance and youth *«6> 
grammes!

SHRI K. & GAMESH: It is a spe-
cific question and I shall inform the hon* 
Member after getting (hat information.

SHRI P. M. MEHTA- There is no 
provision for a further rite in the dear-
ness allowance (o th© employees of Guja-
rat and there is also no provision for the 
implementation of the Second Pay Com-
mission’s recommendations when it sub-
mits recommendations. You have not 
provided a single rupee for the imple-
mentation of the Second Pay Commis-
sion recommendation.

SHRI K. R GANESH: All inescapa.
bie expenditure which the State Govern-
ment will have to incur will be provided 
for either in the revised estimates or ia 
supplementary demands for grants. 
These are normal things which happen 
in the Central Budget also

Having said this, would you permit 
me to go into some larger questions that 
had been raised. Having sat for four 
hours listening to the speeches made I 
cannot resist this tempeution. The reac-
tion to Gujarat events differ from person 
to person. I want to highlight two 
speeches which were interesting—Out of 
Shri Bhogendra Jha of the CPI and Shri 
D. D. Desai who belongs to our party. 
I am not talking aoout the speech ot 
Shri Mavitiafliar who, as an independent 
Member, spoke passionately about Guja* 
rat this time also. I was saying that 
everybody was seeing the Gujarat events 
according to the position of the political 
parties. Shri Bhogendra Iha says that 
it was a struggle against hoarders and 
bladkmarkeeters, a struggle for land re* 

’ form and against exploitation of Harijaos 
The speech of Shri D. D. Desai was 
somewhat different and I am sure it 
would be given due consideration at the 
l\ands of (he hon. Horn* Minister. Itis 
wfeole speech indicated that Gujarat was 
sobering from a sense of disdrimtoatidtt,
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jya it has bm  neglected. He fam vari-
ous instances. I do not propose to to  
Into the dsiaU* of hit speech. Bi|t. i 
would like to say that we ate conscious 
of the fact that Gujarat has got various 
problems* The natural resources of 
Gujarat have got to be fully utilised. 
But, Sir, in the totality of the position 
in our country, it will not be possible to 
say that Gujarat is a backward State. I 
do not say that just because industries 
are there, all the problems of Gujarat 
have been solved. This is not my con-
tention- But, we should compare the 
position in Gujarat with other backward 
areas in various pa»ts of the country, like 
Eastern UP, Bihar, Orissa and other 
backward States. One has to view the 
progress of the State, in the totality of 
the situation in other parts of the coun-
try From that angle, we will not be 
able to say that Gujarat suffers trom 
a sense of discrimination.

They have got various problems, sen-
timental and other problems Many 
statements have been made on the Guia- 
tat situation. 1 think the hon Home 
Minister will go into this Much has 
been said about the students in Gujarat 
The students are in ferment. I know 
this may not be completely within the 
ambit of the discussion. But, various 
things have been mentioned. The fer-
ment takes various forms. While speak-
ing about the students in Gujarat, Shri 
Priya Ranjan Das Munshi made a very 
passionate speech. I am mentioning his 
name because he is also a product of a 
particular upsurge that was there in 
some parts of the country, a particular 
student upsurge. That upsurge has its 
positive aspect as well as its negative 
aspect. This also was part of a»i up-
surge. But, it will not lc possible to 
characterise this fer '.ui.l that has taken 
place in a particular form. Of course, 
students are In ferment &fld it takes vari-
ous forms. TJjs student ferment in 
'Jujarat was in & different form But, 
the potat is (hit, * Hose who are inte-
rested in the totality of the politkal- 
picture, should view these things in their 
proper perspective, without exaggerating 
the role played by anyone.

Sir, I will conclude by raising one 
question. If we sanction some of the 
negative aspects of the situation in Guja-
rat,—I put it very positively— or other 
movements that have taken place in our 
political Hfe, then, a very big question 
will arise: How far we should go and
where is the dividing line? If parlia-
mentary democracy which Indian has got 
and about which we are proud, is to 
serve as an instrument of social change,
If our parliamentary democracy is not 
a status-quo democracy, but, a living de-
mocracy, if our parliamentary democracy 
has been able to solve the various pro-
blems that have come np in our country, 
the question of borders, the question of 
the reorganisation of States, the question 
of linguistic States, the problems of the 
workers. Central Government employees 
etc and various other problems—and it 
has been able to evolve its own method 
and way of solving these problems, then 
it is necessary to preserve these demo-
cratic institutions that we have develop-
ed. If you sanction something in one 
part of the country, are you in a posi-
tion to sanction the same in other parts 
of the country? I am raising a very 
important question. If parliamentary in-
stitutions or parliamentary forms of Go-
vernment, are to be subverted by some 
other form, then, where is the dividing 
line? How can you ask the tiller not to 
take back the land from the landlord? 
How can you stop him from doing that? 
My only appeal is, *ince the problems of 
the country are so vast and so complex, 
those who betieve that parliamentary 
democracy is an instrument of social 
change, should see to it that it is 
preserved.

Sir, I have taken a lot of time With 
these words, I commend this Budget, for 
acceptance by this House

THE MINISTER OF HOMF AF-
FAIRS (SHRI UMA SHANKAR DIK- 
‘SHIT): Sir, my colleague. Shri Ganesh,
has dealt with the questions taiscJ iu 
connection with the budget. I have 
risen to explain briefly the reason for 
which the Bill to confcr cn the Presi-
dent the powers of the Legislature of the 
State of Gujarat to soaks law^ lup been
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moved for cQMktar«tksA, I do not think 
hon. member* from any part of Ate 
House wiU not like to support thin Bill 
or not allow it to be petted unanimously. 
They have raised, tn some cates quite 
relevantly, other issues, some of which 
have reatty now become out of date, 
issues wfaoae discussion o* clarification 
was a nutter of public Importance be-
fore the decision to dissolve the Gujarat 
Assembly was taken. Now I do not 
propose to go into any controversy or 
argument over that aspect of the matter-

1 have repeatedly said in this House 
and in Rajya Sabha that it was oot the 
Government s stand that there was any 
basic principle or policy involved in the 
question of dissolving the Assembly or 
any sense of prestige, false or real. It 
was
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her*, ihe public art the UfteilecMi 
outside have seen the force of this argu-
ment, I thtak our purjpttse lias heifti 
served.

at»**v “*■ ------„ ,
« h  only a question of when to do it. 
Some lion, members have thought it fit 
to find fault with the decision about the 
timing of the decision. Y think the 
normal, popular view is that alt is welt 
that ends well.

Shri Mavalankar tried to drive heme 
the point that we were taking some sort 
of unreasonable oj- obstinate or prestige 
view of the situation and we were forced 
to give up that stand. I submit that this 
m an unkind view of the situation and 
not wholly justified by the circumstances 
Or facts of the case- I have no hesita-
tion in taking the House into confidence 
with regard to the considerations that 
weighed with the Government of India.
I  do not know if I was able to make our 
position clear enough. My main stand 
was that if duly elected members of a 
duly constituted legislature are forced 
against their will to resign by methods of 
intimidation—I do not want to go into 
the details of which hon. Members are 
welt aware—and thereby press the Go-
vernment of India to dissolve the 
Assembly; it would mean our becoming
* party to  a precedent which would be 
regretted hi future for all time in 
Gujarat and elsewhere, lif e  was the 
point I yn«4e repeatedly and !  am stiff of 
the same opinion. tf  we have been »Me 
to fc&iligftt this point, and if hon. fitcm*

I would like to submit that oertafo 
things happened. One of them was men-
tioned aa an argument against our de-
cision, but 1 have interpreted it in fa-
vour of the decision. The other mem* 
bers of the Gujarat legislative Assembly, 
Members of Parliament and others, upon 
whom no kind of pressure was applied 
except perhaps against a very few on 
some rare occasions, against leally whom 
no intimidating action was taken, took 
the stand and recommended strongly that 
we should take that decision.

Then there was also the question of 
the students. Though the studcms had 
come here, unfortunately, their position 
could not be properly conveyed or re-
presented, They did have meetings with 
one of the members of tre Cabinet here 
and a draft was also prepared. Then, at 
some stage, I do not know for what rea-
son, there was some .'h*<» >s'e. Ihey wo»e 
here for a number of days. IVicy had 
come here to iri’ef the Piirnc Minister 
to represent their viewpoint and then
go back. Unfdrnunlty, by that time 
quite a bit of time had paved. Thtte 
people then, thcv wrre so advised pei-
haps or because the young people co;»ld 
not stand this posiion of frustration too 
long, courted arrest anad they went to 
jail. Before they had gone to jail, they 
had taken the stand and they had made 
it clear that thcv were willing to take 
a very constructive mle and that ttey 
believed in the bona fide* of the Contra! 
Government and the leadership of the 
country. ITiiy had given a draft before
they went to ynil uM aho after they
went to the jail.

SHRI P. O. MAVALANKAR: Wai it 
their own draft?

SHRI UMA SHANKAR 
They had jfw n the draft I cfaHenge any 
member of the apposition benches to 
contradict î haft ( am im$ here. They 
wrote the draft in C;ij:ir«*i from ja tt



They sent word to the Prime 
bouse, the Prime Minister's Secretariat, 
more than once that they wanted to see 
the Prime Minlvter.

SHRI P. M. MEHTA: The kfed of ato-
nement that the Home M ta t e  ii making 
will again agitate the minds of the people 
and the students and youth of Guarat, 
became It is *bsohaely wrong. Actually, 
the students Were betrayed.

SHRI UMA SHANKAR DIKSH1T: It 
Is this kind of statement which will again 
create bitterness, which is now on the de- 
c!ne.

SHRI P. M. MEHTA; I would request 
him not to kindly say things which will 
agitate the minds of the students which 
will result in trouble.

SHRI UMA SHANKAR DIKSHJT: This 
advice should be given to S*iri Mavalan- 
kar, who has contradicted certain incon-
trovertible facts..........{Interruptions) He
should not go on making this running
commentaray. He has madae certain
points. When 1 am stating the facts he 
has to listen.

I saw that draft of the students. Then 
a word came to me that the students want-
ed to come and meet me. I asked the fait 
authorities to allow them to come and 
see me. They came. It was a long dis-
tance and by the time they came it was 
more than about 11.30 p.m. Then they 
wanted to see the Prime Minister. 
Naturally it was not possible to meet 
the Prime Minister at that time at 11.IS
or 11.30 p.m. So, it was suggested that
they may instead mention ia their state-
ment tfcfct they met the Centra! leaders.

*»ys did not like U. Then, at the 
<nd» I told the boy* that it was too late,

349 SHATTBA 5* 1106 (S4 &A) Gen. Disc, f t  Guj. State a;% 
Leg. (Del. of Powers) Hm.

that they might gp back and because 
the point was about the words m the 
dealt they shfuld write it is Gujarat, 
M r  own language. Then we arranged 
for them to meet the Prime Minister 
the next day. Hiia is what they did. 
They sent word to us that they wanted 
to meet the Prime Minister- Finally, 
the Prime Minister appointed a time. 
They want fend met the Prime Minister 
in a separate room. There was discus- 
•ton by these boys with the Prune 
Minister for a quarter or half an hour. 
I was also present towards the end of 
this exercise. In her presence, four of 
them signed—I saw them signing. Now 
for anybody to say that they were mis-
led or that they did not know their 
own minds or their integrity or their 
intellectual honelfy tfould be doubted 

or that they were misguided by anyone 
or pressed by anyone to act in that way 
is unfair to the boys. The boys did it 
of their own accord* Nothing that can 
be pointed out can fcffett the factual 
position of fhe statement I am making.
I do not want to create any argument 
or any controversy. Then hon. Member 
did his best to persuade the boys not to 
take the stand which they had already 
intimated to os. (Interruptions) I do 
not want to prolong the argument. I 
have stated the facts as I know them.

Then, instead of making any general 
remarks, I shall refer to the main points 
which the hon. Members made. The 
lion. Member. Shri Bhattacharyya be- 
longing to the C.P.M. Party and the 
hon. Member. Shri Bhogendra Jha, 
made certain points which are some-
what similar. I shall deal with them 
together. Shri Bhattacharyya laid 
stress on the need for checking hoarding 
punishing hoarders and, with the im-

provem ent of procurement arrangement,
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for introdociag a better distribution 
atjestem. He alio referred to the leeUmfs 
of the student# aw) said that their senti- 
menu should be understood and theii 
energies should be utHiSed for the pro* 
tress of the country.

Shri Bbofendrt Jha laid atress on land 
reform* and he said tfaftt more quantities 
of coarse cloth should be produced. He 
said that in Gujarat there are a large 
number of textile mills and that coarse 
doth or cloth needed by the weaker sec-
tions of the community was not being 
produced in sufficient quantities and, 
therefore, he arid that special emphasis 
should be laid on that and that the pres-
sure should be exercised on the mill- 
owners to produce this kind of cloth 
which is in largest demand in sufficient 
quantities. Also, a mention wfcs made 
about unemployment in Gujarat and he 
said that proper steps be taken to remove 
unemployment.

There was an attempt to show that no 
action w*s being taken or had been taken 
so far as de-hoarding, etc. was concern-
ed. I tried to find out the facts. 1 have 
been told that the number of raids 
carried out was 2500; the quantity of 
groundnut seized was 75,000 quintal; the 
quantity of foodgrains seized was about 
2400 quintals: the light diesel oil seized 
was 5,20,700 litres, etc. There are other 
figures in which 1 do not want to go. It 
is not correct to say that effort has not 
been made to organise raids against 
hoarders or that these raids have not 
met with any success. These raids have 
met at least with moderate success 
Border check-posts have been strengthen-
ed. Efforts have been made very 
successfully to enlist the cooperation and 
assistance of several voluntary agencies 
in Gujarat. As you are aware, ta 
Gujarat, there are many devoted vohra 
tary agencies end in any situation of 
drought or llOOd or famine these ageti 
cfes comt OUT with the spirit of dedica-
tion and their assistance is being fertilised 
ftfty.

About unemployment, let us not forget 
that the situation in the matter of em-
ployment in Gujarat i$ somewhat 
different from the situation hk other ports 
of the country. Exoept ia Punjab and 
Haryana in North India and aoae other 
parts also in the South, whenever the 
question of employment is considered, it 
is understood that aaar* opportunities of 
service in public sector or private sector 
establishments should be provided. But 
the po*itk>n is somewhat different in 
Gujarat. You will find that in the 
Administrative Service, Forest Servicer 
Secretarial Service and other services, the 
number of young men from Gujarat is, 
proportionately speaking, the smaUetf 
compared to the other parts of the 
country. A young, progressive dynamic 
Gpjarati wants to engage himself in some 
productive activity, ia industry, in com-
merce, in trade. And we find very often 
that this is also a quality set by the people 
of Punjab. Very often they first work as 
assistants then as partners and then they 
put up their own separate establishments, 
both for production and for trade or 
commerce. If we want to remove unem-
ployment in Gujarat, we must follow ? 
pattern different from what is followed 
in most other parts of the country. 
There, we have to lay special stress and 
make special efforts to provide a large 
number of medium and small industries. 
Not even'medium industries because I 
draw a distinction between small and 
cottage industries m  one side and 
medium fend big industries on the other. 
Gujarat is one place where it has hap-
pened, that is, in Saurashtra, all the three 
industrial estates succeeded very welt 
Industrial estates have not succeeded so 
well in 'any other part of the country. 
What is needed in Gujarat is to promote 
and give filip to this sort of activity, and 
this is the attitude and policy of the Gov-
ernment of India. I want to give this 
assurance to the House that we would 
like to go in that direction so that more 
employment. productive employment, 
employment that will suit the genius of 
the people, is provided.
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8Mt «t the same tin* gin ttfe, la it* 
name of ScfceftM <fyfc P#$e, Bendw 
not belonging to Sfm uM  Caste*. May 
I bring to your notice one dandle?

SHRI UMA SHANKAR D1KSHIT: 
You can write to me about it. But I am 
makmg a deferent point; what I have 
said is beyond controversy. The bog- 
Member can write to me about Harijans 
and Trihals, wherever wc are concerned— 
the Home Ministry—and I will take up 
the matter and give him satisfaction. But 
what I was saying waq thia: we have to 
consider the requirements of the State 
and try to meet them. We have got a 
policy in this matter and we propose to 
follow it vigorously and sincerely.

My friend, Mr. Bhogendra Iha, has
said:

" f n T n r r  m 't v m  i  * f r  

w w  m r r  r r  *rrm  I  ’

I entirely agree with him. There is 
nothing for anybody to lose hope or to 
be disappointed over the situation. The 
people of Gujarat have passed through 
difficult times. We have shared in their 
distress, and we shall share the common 
and concerted effort and exercise that 
the people of Onjarat are going to make 
to remove the obstacles to progress, the 
bitterness of the past, and to take 
measures which will soothe the feelings 
of the people.. .
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SHRI K S CHAVDA: Unless you
reduce the prices, feelings will not be 
soothed. The Government itself has just 
recently raised the issue price of coarse 
grams. May I quote from . . .

SHRI UMA SHANKAR DHCSHIT: 
He need not quote. If the hon Member 
believe* that fcy an order of fhe Govern-
ment. . .
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K. & CHAVDA: The Gujarat 
IM tttim eai tea increased the prices o t 

and othtir coarse grains to Rs. 98 
V** ****»!. If you yourselves do it, will 
the price* |o  down?

S i m  UMA SHANKAR DIKSH1T: 
1 am afraid the hon Member knows 
«e*t to nothing of economics...

SHRI K. S. CHAVDA: What should 
I say, Sir, because he does not know this 
thing. I am quoting from a reply given* 
by the Food Minister himself on the 
floor of the House...

SHRI UMA SHANKAR DlKSHIlr 
I do not dispute the fact.

SHRI K. S CHAVDA: The Minister 
does not know the facts. That is the 
point. I am not giving my figures___

SHRI UMA SHANKAR DIKSH1T: 
Let the hon Member not interrupt me. 
He has spoten such a large number of 
times, both as interruptions and as »  
speed).. .

SHRI K S CHAVDA: If the Minister 
is not ready to reply, let him sa> so

SHRI UMA SHANKAR DTSKHIT: I  
am ready to reply You tn  to under-
stand.

SHRI K. S. CHAVDA* Thit ts why f 
say that you please repry to this point— 
what steps have you taken to bring down 
the prices? The whole agititrn vi is 
against the price-ri«e

MR. DEPUTY-SPEAKER You are 
repeating the same thing

SHRI K. S CHAVDA: May I bring 
to your notice...

SHRI UMA SHANKAR DIKSHIT; I 
was saying that the prices of all the 
inputs so far as agriculture is concerned 
have risen tremendously. If you want to- 
use fertiliser, if you want to have more 
water either through canal which is* 
difficult or from tube wells, the cost of
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all the inputs has gone up tremendously 
jand they to  on rising aitf is  this situa-
tion if any hop Member thinks that the 
agriculturist should not be given a higher 
price, he is very much mistaken. Nobody 
un this country will support the proposi-
tion that you should not increase the 
'prices because the prices of agricultural 
inputs have gone up. This is % matter 
m which we caa have a disagreement

-with him. ^  '

SHRI K. S. CHAVADA The Whole
-agitation was with regard to intren«e in 
-prices.

SHRt UMA SHANKAR DIKSHIT- 
To think that simply by an order of the 
Government the prices could be reduced, 
ihe hon Member is very much in the 
-wrong. Tffts is not the way to <do things 
«o far as price* are concerned The 
proper and the only way is to increase 
the production both in the field and in
ihe factory by which the prices can be
stabilised. Prices cannot be suddenly 
‘brought down in the manner the hon. 
Member thinks that they cfcn be brought 
down...

SHRI K. S CHAVDA- How many
times you take money from these
times you take money from these
people?

SHRI UMA SHANKAR DIKSHIT: 
Now, Shri Jagannath Rao Josbi has said 
somethings which other hon. Members 
also said and with a targe part of hi* 
speech I found myself in agreement, 
e*pecially where he said that Gujarat 
needed a healing touch. Some such things 
he said. But, I  do not know, for what 
reason he wanned up and he said at the 
•end.

^  ? ̂ TrTT t  V* s * *
w xif i ftnrfa f , $*r 

v v m #  f r f im i?  f  r

'These are his words. Theee words mean, 
ijbat the /ante told hup or he has under- 
-ttood the Janta to say that these matters
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should be^Kttlpd ia.tfw
hiS  Own » w y * &• *** * *  W f |MGB n o t COOJr
P*eMy free U m  * *  fc-
nocjM, we hav* oot & n ^d e d  from the 
heavens and w eare 'iik e  anybodye!**1 
Now, in this cohort, I must add tty* 
Shri laganafrtha Rap loshi is a  very re- 

iku Member of this House and he 
represents his Party very well. For him 
to say that the lanata says that these 
matters have *to '‘be settled in fke streets, 
t  think he is hot fair to himself or to 
nn Party. I think he got excited in the 
pursuit of his reply and fie has stated 
more than what he had Intended to say. 
1 will take his intentions more than his 
word for what he wanted to cortvev.

Now, Sir, Mr. Krishnan said, we should 
take lessons from Gujarat. He said, 
democracy must be protected, etc. I  tun 
in agreement with What Mr. Krishnan 
says But 1 do want to say this We 
have taken lesson from what happened in 
Gujarat All sections of the House and 
all the political and other representa-
tives in the country, intellectuals and 
others, have to take a lesson from the 
recent history of Gujarat It is a lesson 
which 1s unforgettable; nobody with any 
sensitivity or sense of public responsi-
bility can say that this can be forgotten 
But what is the lesson to be drawn? 
That is the question. That Is a question 
which eachone of us has to answer 
according to one’s conscience

Then, about Mas Maniben Patel, I 
wish to say this. I have very great res-
pect for the lady and I regard her father 
as my guru and in the evenings I used 
to call on him at his residence and she 
often nermitted me to see him. She has 
referred to certain basic difRcultie* from 
which Gujarat and cither parts of the 
country are suffering She said:

rnmr # «nr vfiwrrf <fcrr f i

1 1
She said, the problem has arisen because 
of the food shortage. It a perfect 
statement and one has to agree with the 
facta of the ease. It is a- question of 
increasing the production of the hast?
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articles, of achieving greater and greater 
self-reliance, increasing production and 
also improving the distribution as well. 
She mentioned the question of corrup-
tion and other hon. Members also have 
referred to it. If the same question is 
asked repeatedly I have to give the same 
answer. The position is this. If specific 
allegation is made, you communicate 
to  us.

SHRI K. S. CHAVDA; What do you 
do? We have given in writing to the 
Prime Minister on the 17th of lanuary 
th'at 25 lakhs were taken by your party 
for election fund.

SHRI UMA SHANKAR DIKSHIT: 
This is not an allegation which can be 
enquired into.

SHRI K. S. CHAVDA: If it is not an 
allegation should it not be taken as a 
fact?

SHRI UMA SHANKAR DlKSHlT: 
Unless it is stated that a particular per-
son connected with a particular party 
has done this or that how can it be en-
quired? One former Minister of Guja-
rat. . .  .

AN HON.
Pate!.

MEMBER: Chimanbhai

SHRI UMA SHANKAR DIKSHIT: 
■No.— ĥas sent me a cutting from a 
Gujarat newspaper. In that cutting
one of the student leaders Mr. Mankad
is reported to have said that Dr. Amul
Desai stole a fiie, and before he submit-
ted his resignation, delivered the file to
the Governor. Now, Sir, what happened
was this. Immediately I wrote back to
him and I also asked the Gujatat .G o -
vernment to tell us about it. But in an-
other cutting which I received subse-
quently, it is stated that all this refers to
public works project. The allegation
was that a much larger amount was
sanctioned, and a contract was signed
and sealed and delivered than what was
originally estimated for. First I thought
that possibly the estimates might have
increased or something wrong might have
happened.
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But, what I  have learnt from the cut-
tings and other source information is that 
actually no decision was taken; no con-
tract was made. What Dr. Amul Desai 
probably referred to  was to some earlier 
discussion between him and some other 
people. If we are given such instances, 
the hon. Members will appreciate our 
difficulty that we cannot take action un-
less there is something definite said by 
some responsible person about it.

SHRI P. G. MAVALANKAR; About 
corruption, everything has come out.

SHRI UMA SHANKAR DIKSHiT: I 
have received the cutting. But, Shri
Mavalankar knows more about it.

SHRI P. G. MAVALANKAR: Dr.
Amul Desai h'as sent a communication to 
all.

SHRI UMA SHANKAR DIKSHIT: If 
the hon. Member, Shri Mavalankar sents 
that statement, I shall get it examined.

Prof. Madhu Dandavate says that he 
supports what the students have done. 
1 have said once before that in their 
idealism it is natural for students to try 
to improve the conditions in Gujarat 
both in moral and physical terms by 
their action. I am not finding fault v;ith 
anybody for this approach to the pro-
blems. But he says that the boys were 
following the examples set by Mahatma 
Gandhi in Bardoli and Dandi. WTiat 
Gandhiji did in Bardoli or by Dandi 
March represents something unique in 
his method of non-violent struggle for the 
freedom of the country. They were en-
tirely different from what has been done 
by the students in Gujarat.

Shri Mavalankar is a witness to the (act 
that he himself was the leader of a parly 
of the students.

SHRI P. G. MAVALANKAR: I  am
sorry the Home Minister is not stating 
the correct position. I was not a leader 
of any party.

SHRI UMA SHANKAR DIKSHIT: 
He made a statement on this.



259 Grujaiflt Budget, MARCH 26, 
1974-75

SHRI P. G. MAVALANKAR: I must 
clarify the matter now itself, since he has* 
mentioned my name. Let me clarify at 
least one hing that I wlas not a leader of 
any party. All that I did was that I rush-
ed back from Madras and I met the 
students twive on the 10th and on the 
15th January and I told them that they 
must carry on their agitation on a non- 
party and non-violent basis.

SHRI UMA SHANKAR DlKSHll:
I do not dispute what he says. What 1 
vwit to briny to the notice of the House 
with all icspects is this I have tead in 
newspaper repents that he m.idc a state-
ment saving that he dis'igiccvl v ith the 
students because they did not accept his 
advice for following i fie non-violent 
method. I am doing so for the benefit 
of the hon. Member—he may cull it a 
benefit or not—and my hon. friend Pi of. 
Davdavatc who mentioned Mahatma 
Gandhi —the gieat man who did some-
thing which is. unique in history. How 
can you compare the students with him 
when they were not expected to follow the 
Gandhian method or Gandhian princi-
ples? (Interruptions).

SHRI PILOO MODY (Godhra): What 
nobody could do in these 26 years the 
bovs did it in two months, namely, to 
bring down the Government?

SHRI UMA SHANKAR DTKSHIT: 
There the Government has changed 
several times. The contribution made 
by Shri Piloo Mody is negligible

SHRI PILOO MODY: I fully agree 
with it.

SHRI UMA SHANKAR DIKSHIT: I 
am sorry to take more time. Sir, Shri 
Dandavate quoted Lenin. But he quoted 
him out of context. He made references 
which are completely irrelevant. We 
expected much better from him. We 
hold him high for his intellectual achieve-
ment. This is not the stuff that he should 
give us. He quoted Lenin’s remark 
that the Russian army voted with its 
feat when the army men deserted the 
Czar, Now* the question is where was
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election in Lenin’s time? Where was 
the multipany system in Russia? During 
Gz&r’s time, where was democracy? 
And then if the Army went over how 
did they vote? For whom did they vote? 
Theie is no parallel between the two 
situations.

SHRI P. G. MAVALANKAR: Why
was the President not informed curlier?

SHRI UMA SHANKAR DIKSHIT: 
This is a matter between the Council of 
Ministers, the Prime Minister and the 
President These details are never dis-
cus ted in the House This is the tradition 
of this House and I have s'lid that the 
views of the Piesident had been known 
to the Prime Minister, (Interruptions)

SHRI P. M. MEHTA: The question 
is whether you had informed the Presi-
dent in time that you are going to dis-
solve the Guiarat Assembly?

SHRI UMA SHANKAR DIKSHIT: I
have already said these deatils arc not 
discussed in the House. We have never 
done it

SI1RT P- G MAVAIANKAR: Mr.
Deputs Speaker, Sir, are you satisfied?

SHRI UMA SHANKAR DIKSHIT: 
There is no constitutional infirmity be-
cause at the time the President took over 
the powers of the Go’\ emor he issued a 
sepaiate order passinc the rowers back 
to the Governor for his exercise. So, 
there is no question of infirmity in the 
action taken.

Sir, Mr. D. D. Desai painted such a 
gloomv picture as if nothing has been 
done either during the Presidents rule or 
during the regime of the Chief Minister, 
Mr. Ghanshyam Oza. The per capita 
income of Gujarat—if you leave out 
Punjab and Haryfena which is 940 and 
810—is similar to that of Maharashtra 
and is better than any other State in 
India. It is 666 for Gujarat against 686 
for Maharashtra. To say, therefore, that 
Gujarat was completely neglected and 
its economic position is worse than other 
States is not a fair statement.
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Then I take up the outlay and the ex-
penditure figures. Mr. Ganesh gave the 
outlay figures for the Fifth Five Year 
Plan. I  am referring to what action 
had been taken joining the Fourth Five 
Year Plan. This is the way to judge how 
much work has been done. In 1969-70 
the outlay was Rs. 75 crores and the ex-
penditure was Rs. 81 ciores. In 1970-
71 the outlay was Rs. 86 crores and the 
expenditure was Rs. 90 crores. In 1971-
72 the outlay was Rs. 95 crores and the 
expenditure was Rs. 100 crores. In 
1972-73 the outlay was Rs. 108 crores 
and the expenditure was Rs. 135.84 
crores.

( S A K A )  Gen. Disc. & Guj. S ta te  262 
Leg. (Del. o f  Powers)  Bill.

PROF. M A D Htr DANDAVATE 
(Rajapur): Again, wish is the father of 
thought.

MR. DEPUTY-SPEAKER: 
speech stand?

Where does

This was the period when the new Chief 
Minister Mr. Ghanshyamlal Oza had 
taken over. In 1973-74, the approved 
outlay was Rs. 122 crores and the ex-
penditure was Rs. 139 crores. The above 
covers the period under both the Presi-
dent’s rule and the Chief Ministers’ rule. 
What I  want to submit for the understand-
ing and appreciation of the House is that 
due to the leadership provided during 
President’s rule and later by the Chief 
Minister also, the standard of functioning 
of the officers was maintained and the 
general trend of progress and development 
was not impeded, despite diverse develop-
ments and changes that took place in 
Gujarat.

SHRI P. M. MEHTA: But now there 
is complete administrative chaos in the 
State of Gujarat. Administrative condi-
tions are chaotic. Let him take note of 
that.

SHRI UMA SHANKAR DIKSHIT: 
Wish is the father of the thought some-
times. I  cannot say why he should make 
such a statement when I have given in-
controvertible facts.

SHRI K. S. CHAVDA; The Fifth Five 
Year Plan for Guj'arat in urealistic.

SHRI P. M. MEHTA: The Chief Sec-
retary was removed overnight and he has 
not aattended to that issue till now.

SHRI UMA SHANKAR DIKSHIT: I
just want to give a few more figures. I 
know that most of the hon. Members 
would like this debate to end and so I 
would not take up much time. I shall 
now take up irrigation and relief works 
under other heads, in order to show how 
relief work was done and what measure 
of relief work was attained. In 1972-73, 
in regard to minor irrigation, the ex-
penditure was Rs. 5.78 crores, and from 
1st April, 1973 to 30th September, 1973, 
in six months, it was Rs. 13.27 crores. So, 
it had more than doubled as compared to 
the previous year, in just six months.

Then, take soil conservation. It was 
Rs, 2,20 crores before, but in the said 
six months, the expenditure rose to 
Rs. 4.42 crores. Similarly, on roads, it 
was Rs. 5.65 crores in 1972-73 and this 
became Rs. 10,62,93,000 in six months 
from 1st April, 1973 to 30th September, 
1973.

SHRI PILOO MODY: 
lated awakening?

Is this a be-

SHRI UMA SHANKAR DIKSHIT: 
This is a piece of information to awaken 
the minds and conscences of some of our 
friends here who have not studied the 
facts of the case.

PROF. MADHU 
Frozen conscience.

DANDAVATE:

SHRI UMA SHANKAR DIKSHIT: 
Then, it was said that power had been 
neglected. The power position in the 
country is poor. There is no denying 
the fact, but here it is a question of 
whether progress has been made in 
Gujarat in the direction of its develop-
ment or not.

SHRI K. S. CHAVDA: Let him say 
something regarding the Narmada.
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SHRI UMA SHANKAR DIKSHIT: 
At the beginning of the Fourth Plan, 
the installed capacity was 618 M.W.; the 
target for the Fourth Plan was 1064 M.W, 
and the achievement at the end of the 
Fourth Plan was 1142 M.W.
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ment has not been mean, v/ithin the limi-
tations of the plan and resources and 
other disturbing factors, the Gujarat 
Government under various leaderships 
has worked very well. I think it deserves 
some appreciation on the part of this 
House.

SHRI K. S. CHAVDA: That is only
installed capacity. It is not utilised
capacity.

SHRI UMA SHANKAR DIKSHIT: 
That is another matter. If he wants, 1 
can give that information also. If he
laughs at himself, I cannot help it. As
regards villages electrified, the number
was 3048 at the beginning of the Fourth 
Plan, and the target for the Fourth Plan 
was over 5000 and the actual achieve-
ment was 5687.

As regards pumping sets energised, the 
position at the beginning of the Fourth 
Plan was 38735___

SHRI K. S. CHAVDA: 
o rd e r .. . .

On a point of

SHRI UMA SHANKAR 
There is no point of order.

DIKSHIT:

SHRI K. S. CHAVDA: I shall formu-
late the point of order when the Chair 
allows me to do so. I have got a docu-
ment here entitled Gujarat at a glance, 
which is a Government of Gujarat publi-
cation. There it has been mentioned at 
page 4 that the installed generation capa-
city (M.W.) was 862.

SOME HON. MEMBERS; Which year?

SHRI K. S. CHAVDA; 1970-71. I  am 
sorry.

SHRI UMA SHANKAR DIKSHIT: 
This is the point of order! Whatever the 
point of order, I do not want to bore the 
House with unnecessary figures. But 1 
will give a few figures. At the beginning 
of the Fourth Plan, the number of pump-
ing sets energised— Shri Patel will be 
glad to know—was 37,735 but at the end 
of the Fourth Plan it is 1.40,651. These 
are figures which show that the athieve-

I will conclude by requesting the House 
to pass this Bill unanimously

SHRI H. M. PATEL (Dhandhuka); 
T^e Home Minister said that we all have 
learnt a lesson from Gujarat and that one 
important lesson that he has learnt is that 
increased production is the only way in 
which these problems could be solved. 
But h i did not spell oin ivhat concrete 
measures he is taking or is contemplating 
to take. Everybody says that increasing 
production is the only way in which we 
can find an answer to ihe price rise, but 
what are the concrete steps decided upon 
which will rapidly result in bringing down 
prices?

SHRI UMA SHANKAR DIKSHIF; 
It is a very good suggestion. When 
a member like Shri H. M. Patel asks a 
question, I do not want to keep quiet. He 
has put a question which has a large 
scope and dimension. The present ques-
tion relates to Gujarat only. If we are 
thinking of production generally in the 
country, price rise and removal of short-
ages, it will have to be a large package 
of measures taken. So far as Gujarat is 
concerned. I did give one-indication as 
to how the unemployment question could 
be solved in a better way if we take a 
view more akin to the genous and nature 
of the people of Gujarat. But more than 
that I am not in a position to say. It is a 
much wider question and the General 
Budget does really give an opportunity for 
all such matters to be discussed.

SHRI H. M. PATEL: I just wish only
to point o u t . . . .

MR. DEPUTY-SPEAK.ER; Tliis be-
comes a dialogue.

SHRI PILOO l^fODY: Does not
matter. Let it be; otherwise, it is so dull.



265 G ujarat Budget,  CHAITRA 5, 1896 
1974-75

SHRI H. M. PATEL: I fully under-
stand that this particular discussion is 
with regard to Gujarat, but the question 
of price is something that afi'ects the 
entire country. Whatever is done in one 
part affects the other. So far as the pro-
duction increase is concerned, it is a 
problem for the country as a whole, and 
when I see certain decisions taken which 
can only result in price increase on an 
overall basis, for instance, what has 
appe..',cd ir. tci'ay's papers that the price 
of naphtha and certain other oil. . . .

MR. DEPUTY-SPEAKER: 
you connect it with Gujarat?

How do

SHRI H. M. PATEL: I am referring to 
production increase. I want to point out 
to the Home Minister that if this question 
of production increase is to be taken 
seriously, it is an all-embracing thing. 
It is not a question merely of increasing 
production if at the same time you take 
steps which must result in very consider-
able increase in prices. The prices of 
these things had been raised five or six 
times over the existing prices.

MR. DEPUTY-SPEAKER: This is a
larger question affecting the whole coun-
try. '

SHRI H. M. PATEL: Is it not an
opportune moment for me to empbssise 
and bring to the notice of the Home 
Minister, since he is in a receptive 
mood. . . .

SHRI PILOO MODY: V/hat gave you
that idea? ,

MR. DEPUTY-SPEAKER: If he is re-
ceptive, there should be another occasion

SHRI H. M. PATEL: All right.

MR. DEPUTY-SPEAKER: In the con-
text of what has happened in Gujarat 
and of the situation that prevails even
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now, I think it was rather unrealistic 
for me to try to put the debate on the 
rails as required by the subject under dis-
cussion.

Many things have been said and they 
are all on record. But I do not know how 
far certain things that have been said here 
are going to help in the cause of pro-
gress, normalcy and peace. Today’s papers 
carry reports of a split in the student 
movement and a section of students has 
started a hunger-strike before the office 
of the Samiti, and I do not know whether 
the hands of those studen<s who are try-
ing to help bring normalcy and peace 
wouH be strengthened by certain things 
we have said.

Now, the question is:

“That the Bill to confer on the Presi-
dent the power of the Legislature of the 
State of Gujarat to make laws, as 
passed by Rajya Sabha, be taken into 
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We take up 
the clause-by-clause consideration. The 
question is:

“That Clauses 2 and 3, Clause 1, the 
Enacting Formula and (he Title stand- 
part of the Bill.”

The motion  u ’f l i  adopted.

Clauses 2 and 3, Clause 1, the Enacting 
Formula and the Title were added to the 
Bill.

SHRI UMA SHANKAR DIKSHIT; I 
beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.” '

The motion was adopted.


